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(b) It is not proposed at present to

Set up a Wage Board for these

workers.

Industria] Tribunal for Manganese
Mines

372. Shri Balkrishna Wasnik: Wiil
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether there has beepn a de-
mand for a seat of the Industrial
Tribunal either in Jabalpur or Nag-
pur for industria]l disputes of workers
in the Manganese mines; and

(b) if so, Government's
thereto?

reaction

The Minister of Labour ang Em-
loyment (Shri D, Sanjivayya): (a)
There was a suggestion sometime ago
that an Industrial Tribuna] should be
set up at Nagpur or alternatively ar-
rangements should be made for the
existing Tribunalg to hear cases at
Nagpur.

(b) As the number of disputes was
small it was not considered necessary
to have a Tribunal located at Nagpur.
However, the Central Industrial Tri-
bunal at Bombay had been having
sittings at NMagpur from time to time
and this practice was being continued.
No other action wag considered neces-
sary.
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Shri Ranga (Chittoor): Sir, I am
very glad that you have been good
enough to make these remarks and
give this advice to the Government.
I also sincerely hope, now that the
hon. Prime Minister happens to be
here in his seat, that he would take
due note of legitimate sense of dis-
satisfaction that prevails in the
benches here at the, if I may use the
word, cavalier manner in which these
calling attention notices are being
treated and I sincerely nope that the
intention of the framers of these Rules
would be kept in viey and wil] not be
frustrated by the kind of procedure
that they have been following in
the warigus Ministries in order to
justify the delay that ig being caused.
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Shri 5. M. Banerjee (Kanpur): 1
do not challenge your ruling on this
Calling Attention Notice. But 1 was
surprised at this; there were two Cal-
ling Attention Notices and § . .

Mr. Speaker: I would not discuss
any Calling Attention Notice.

Shri S, M. Banerjee: I am speaking
on the Calling Attention Notice which
is put on the Order Paper, It reads
thus:

“....to call the attention of the
Minister of Home Affairs to
the recent statements of the lead-
ers of Plebiscite Front in Jammu
and Kashmir giving out threats of
agitation against the Goverrment
of India.”

Now, you remember that we read the
statement of the Prime Minister of
Jammu and Kashmir, Mr. Sadigq,
about how the Pakistanis have cros-
sed over and are indulging in sabotage
and fomenting trouble. I gave a Cal-
ling Attention Notice about the same
subject  practically. That calling
Attention Notice has been disallowed
whereas this has been allowed.

Mr. Speaker: It was different. He
should have this much patience at
least to wait. I would call when I
take up the Calling Attention Notice,
I would call that also and I will
decide, .

Shri S. M. Banerjee: Both should
have been clubbed together. That is
my submission.
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Shri S. M. Banerjee: It has serious
implications. He should be arrested
immediately.

Mr. Speaker: Order, order. Whether
he should be arrested or not is not
my concern.

Shri S, M. Banerjee: He may be
remanded, (Interruption).

Shri Ranga: These are the cham-
pions of the freedom of speech!

Shri S. ML Banerjee: He has ridi-
culed the entire Lok Sabha, and has
supported the contention of Michael
Scott who has asked for a probe:
into the matter.
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"Whoever he might be, if he makes a
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‘an Adjournment Motion to the effect

‘that the Government has failed in
this? Could the Government shut his
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‘mouth before he could sprak?

An hon. Member:
of the mission.

He is a member

Shri S. M. Banerjee: He has sup-
ported Michael Scott who has asked

for a probe in the matter.
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